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already. To whom am I to wirite?
I am to writé to the Chairman,
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Mr, Speaker: 1 am to write to the
Chairman who has already looked in-
to it and given g decision.
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Mr. Speaker: Order, order. You have
hag your say, you must hear ‘te also.
As 1 said, 1 tried to convince hon.
Memburs or get convinced by them.
l1.+a1 gave pernission w 8hri
Limaye to raise it because I myself
had some doubt after discusaing it
for iiftcen days =o that the wnuJle
House ne2y know about the fa.t 1
disallow it because the Chairmaa has
already given a decision and [ do not
want to refer it to the same Chairman
to take it up again.

Shri 8. M., Banerjee (Kanpur):
Why should he not apologise?
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12.18 hry. .
PAPERS LAID ON THE TABLX

UxvemsITY GrANTE COMMISSION Rx-
TURNS AND INFORMATION (AMEND-
mexT) Rulxs, mrc.

The Ninister of Education (Dr.
Triguna Sem): Y beg to lay on the
Table:

(1) (1) A copy of the Univensity
Grants Commission Re-
turna and Information

Paperg Lald ASADEA 1,

1880 (SAKA) Papers Laid 8126
(Amendment) Rules,
1966, published in Notifi-
cation No. S.0. 504 in
Gazette of India dated
the 19th February, 1968,
under gub-section (3) of
section 25 of the Univer-
sity Grants Commission
Act, 1956,

A statement showing rea-
song for delay in laying
the above Notification.
{Placed in Library, see
No. LT-789/67].

(2) A copy of the Certified Ac-
counts of the Indian
Institute of Technology,
Kanpur, for the Yyear
1965-86, along with the
Audit Report thereon,
under sub-section (4)
of section 23 of the Insti-
tutes of Technology Act,
1961. ([Placed in Library,
see No. LT-790/67].

(3) A copy of the Report on the
activitiegs of the Central
Institute of English, Hy-
derabad, for the year
1964-65. [Placed in Li-
brary, see No. LT-781/67].

(4) A copy of the Certified Ac-
counts of the Central In-
stitute of English, Hyde-
rabad, for the year 1964-
85, along with the Audit
Report thereon. [Placed
in Library, see No. LT-
791/67].

i)

Iwprax Forzsr Sznvicr (RECRUITMENT)
SECOND AMENDMENT RULES, ETC.

The Minister of State in the Min-
istry of Home Affairs (Shri Vidya
Charan Shukis): Sir, I beg to lay on
the Table:—

€1) A copy of the Indian Foreat
Service (Recruitment) Se-
cond Amendment Rules, 1967,
publisheg in Notification No.
G.8.R. 913 in Gazette of
India dated the 1Tth June,



